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BH. WhH-Ft-04-05-2018.2-T4(08).— aa TF afufrem, 1899 (1899 a Wee 2) a amt 2% 
VS (16-1) UF ART 75 ERI Ved Vaal HT War A TMA Ey, WHI AHN, WASNT, AVIS TSIM Yea Arlexten fasta 
el TM SA sik saat Gate Fem, 2018 4 freafafad dae weit 8, seaiq:— 

Set 

sat Prat A — 

1. Fras 3h sah (1) & Ges 10 & aM WH, Pfafed ave eanfta fen sy, saiq:— 

ee 10. Waa Feller Ustervaraica Fetes dita aeeaeatsre”” 
F oka fauna afient fra ga date A neta 
steal BNI aifrpa farar iy, 

2. fram 9 & wear Prafafad faq siazentte fen ara:— 

9-% arate yates arg swe Per ypatarst whit at Préer;— 

TY A FTIR Fea Avlesien fasiat & date 4 fates afar fara Pola fraad He eq hala Year 
até seat fren qeaior alata al Fehr we aaa. 

Fea BH UST BH A S AM SeMGAR, 

wa. St. Renta, scafaa. 
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WH. Wh-a-04-05-2018.2-ia4(08).—ARd H dant & spade 348 H UVES (3) & aga A ga awa at 

afer wate wH-St-04-05-2018-2-Gi4 (08), ferte 28 FF, 2019 a sist aqere Weare & wise A WER 

waite fear sat &. 

Heme Wea HA A aM sea, 
wa. St. Reker, scafaa. 

Bhopal, the 28th June, 2019 

No. B-4-05-2018-2-V(08).—In exercise of the powers conferred by clause (16-C) of Section 2 and Section 

75 of the Indian Stamp Act, 1899 (2 of 1899), the State Government, hereby, makes the following amendment in 
the Madhya Pradesh Preparation and Revision of Market Value Guidelines Rules, 2018, namely:— 

AMENDMENTS 

In the said rules,— 

1. In rule 3, in sub-rule (1), for clause 10, the following clause shall be substituted, namely:— 

10. Joint Inspector General, Registration/departmental Member/Convener.”. 

officer working in the office of Inspector General 

Registration aurhorized by the Inspector General, 

Registration in this regard. 

2. After rule 9, the following rule shall be inserted, namely:— 

“9.A, Directions to Central Valuation Board or District Valuation Committee.— 

The State Government may direct Central Valuation Board or District Valuation Committee to 

-implement specific policy decision regarding market value guidelines.”. 

By order and in the name of the Governor of Madhya Pradesh, 

S. D. RICHHARIA, Dy. Secy. 
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